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PASSED BY THE HON’BLE NATIONAL GREEN 
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 ANNEXURES  

2. COPIES OF THE LETTERS DT. 16.09.2025 AND 

13.05.2026 HAVE BEEN ANNEXED HEREWITH 

AS ANNEXURE R-1 

 

3. COPY THE LETTER DT. 15.05.2026 HAS BEEN 

ANNEXED HEREWITH AS ANNEXURE R-2 

 

4. COPIES OF THE RELEVANT GENERAL DIARY 

(GD) ENTRIES DATED 20.03.2025, 11.07.2025 

AND 08.10.2025 EVIDENCING DEPLOYMENT 

OF POLICE FORCE ARE ANNEXED 

HEREWITH AND MARKED AS ANNEXURE R-3 

(COLLY) 
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5. COPIES OF THE GD ENTRIES DT. 12.02.2026 

HAVE BEEN ANNEXED HEREWITH AS 

ANNEXURE R-4 

 

6. COPY OF THE REPORT DT. 18.05.2026 HAS 

BEEN ANNEXED HEREWITH AS ANNEXURE 

R-5 

 

THROUGH COUNSEL 

                                                                                                                    

 

 

BHANWAR PAL SINGH JADON 

COUNSEL FOR STATE OF U.P. 

Bhanwar09jadon09@gmail.com| 9639286572 

Date: 21.05.2026                                                        

Place: NOIDA                      

 

 

 

                

474

mailto:Bhanwar09jadon09@gmail.com|
Stamp



475



“2. Learned counsel appearing for the State of UP submits that only at one 

occasion referred in paragraph 3 of the above reply the Police Force could 

not be provided because of the excessive VIP movement. He submits that 

as and when a request will be made by the Respondent No. 3, the Police 

Force will be duly provided to them.  

3. In view of the above, we direct the Respondent No. 3 to file further 

progress report atleast one week before the next date of hearing. 

4. The State of UP is also directed to file the status report atleast one week 

before the next date of hearing.” 

 

3. That in compliance of the aforesaid order passed by this Hon’ble Tribunal, 

the present affidavit is being filed. 

 

4. That it is respectfully submitted that the office of the Deputy Commissioner 

of Police/Police Commissionerate, Gautam Buddh Nagar has consistently 

extended cooperation to Respondent No. 3, namely the Greater Noida 

Industrial Development Authority, for carrying out demolition/removal 

action against illegal encroachments and unauthorized constructions 

situated in the floodplain area of River Hindon falling in Village Haibatpur. 

 

I. REQUISITIONS MADE BY GREATER NOIDA AUTHORITY 

FOR DEPLOYMENT OF POLICE FORCE 
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5. That it is submitted that vide letters dt. 16.09.2025 and 13.05.2026, 

requests were made by the Greater Noida Authority for deployment of 

police force for demolition/removal of illegal encroachments raised over 

Khasra Nos. 180/3M, 181/3, 180/2, 184, 194, 195, 196, 198, 199, 200, 201, 

202, 206, 211 and 212 situated in Village Haibatpur (floodplain area), 

wherein unauthorized plotting and illegal constructions in the name of 

“Shivam Enclave” had been undertaken. 

Copies of the letters dt. 16.09.2025 and 13.05.2026 have been annexed 

herewith as ANNEXURE R-1. 

 

6. That vide letter dated 15.05.2026 addressed to Technical Supervisor, 

Greater Noida Industrial Development Authority, the police authorities had 

sought specific details regarding the number of constructed houses, under-

construction structures, temples, mosques, schools and the approximate 

population residing over the concerned khasra numbers, which would 

likely be affected by the proposed demolition action. However, no specific 

information had been furnished in response thereto. 

A Copy the letter dt. 15.05.2026 has been annexed herewith as 

ANNEXURE R-2. 

 

II. DEPLOYMENT OF POLICE FORCE FOR 

DEMOLITION/ENCROACHMENT REMOVAL ACTION 
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7. That the police force was duly provided by the local police authorities on 

multiple occasions for ensuring peaceful execution of demolition/removal 

proceedings. The details of deployment of police force are reproduced 

hereinbelow: 

S. 

No. 
Date Location 

Police Force 

Provided 

1 06.01.2025 Village Etaida 
70 Police 

Personnel 

2 20.03.2025 

Shivam Enclave, 

Purana Haibatpur 

(various khasras) 

100 Police 

Personnel 

3 22.04.2025 

Village Bisrakh, 

Hindon Pushta 

(various khasras) 

80 Police 

Personnel 

4 02.06.2025 
Sector-03/Patwadi 

(various khasras) 

90 Police 

Personnel 

5 11.07.2025 

Village Purana 

Haibatpur (various 

khasras) 

126 Police 

Personnel 

6 26.07.2025 
Sector-03/Patwadi 

(various khasras) 

100 Police 

Personnel 

7 27.07.2025 
Sector-03/Patwadi 

(various khasras) 

50 Police 

Personnel 

8 08.10.2025 
Purana Haibatpur 

(various khasras) 

130 Police 

Personnel 

9 11.10.2025 Village Etaida 
30 Police 

Personnel 

 

8. That the details regarding deployment of police personnel pursuant to the 

requisitions made by the Greater Noida Authority are duly reflected and 
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recorded in the relevant GD Entries maintained at Bisrakh Police Station, 

including GD Entries dated 20.03.2025, 11.07.2025 and 08.10.2025. 

Copies of the relevant General Diary (GD) Entries dated 20.03.2025, 

11.07.2025 and 08.10.2025 evidencing deployment of police force are 

annexed herewith and marked as ANNEXURE R-3 (Colly). 

 

III. NON-PROVISION OF POLICE FORCE DUE TO EXCESSIVE 

VIP MOVEMENT 

9. That in the response dt. 12.02.2026 filed by the Respondent No. 3, it has 

been stated that for the further removal of encroachment, the 

Engineering/Work Circle1/2026/1259 dated 02.02.2026, requested the 

Deputy Commissioner of Police (Headquarters) for providing Police 

Force.   

  

10. That in response thereto, it is respectfully submitted that on the said 

occasion, police force could not be provided due to excessive VIP 

movement and deployment of police personnel for emergent law and order 

duties. 

Copies of the GD Entries dt. 12.02.2026 have been annexed herewith as 

ANNEXURE R-4. 

 

IV. LABOUR AGITATION  
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11. That it is further respectfully submitted that pursuant to Letter dated 

13.05.2026 issued by the Greater Noida Authority seeking deployment of 

police force on 20.05.2026 for carrying out demolition action against 

illegal constructions situated in Village Haibatpur (floodplain area), the 

office of the Deponent, vide report dated 18.05.2026, informed the 

Authority regarding prevailing law and order concerns in the district.  

 A Copy of the report dt. 18.05.2026 has been annexed herewith as 

ANNEXURE R-5. 

 

12. That vide the said report dated 18.05.2026 submitted by the Deponent, it 

was specifically reported that since 08.04.2026, labourers in the district had 

been carrying out protests/agitations concerning various demands, due to 

which public order conditions had remained significantly affected. It was 

further reported that persons belonging to all sections of society, 

predominantly labourers, are residing within the concerned khasra 

numbers and that any demolition action at the present stage was likely to 

intensify the ongoing agitation, thereby adversely affecting maintenance of 

peace and public order. In view of the aforesaid circumstances, it was 

requested that the proposed demolition programme be deferred till 

normalization of the prevailing law and order situation and conclusion of 

the ongoing labour agitation. 
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